NOTIFICAT ION

Home Department,
Mantralaya, mebuwaOOHjﬂ,
Dated the 34 t Januacy 1990,
Trisons No,MIS 1087/53(122)/PRS=2,~- In exerclse of Lhe
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powers conferred by clause (28) of section 59 of the
Prisons Act, 1894 (IX of 1894) and of all other powers
enabling it in that behalf the Government of Maharashtres

oy hereby makes the following rules further to amend the

s

Maharashtra Prisons (Prisonsrs' Property and Documents)

Rules/1964 namely :-
1. These rules mey be called the Maharashtra Prisons
- (Prisonéisf prapgrtymand,Dpcumeﬁts)iuﬂmendment) Rules,
£4 Pl N e k9890 B . hka
o 2. Rule 18 of the Maharashtra Prlsons (Prisoners’

Prqpefﬁ? and ‘Dociments) Rules 1964 (hereinafter referred
to és””thefﬁrln01pal rules™) shall be renumpered as

sub rule (1) of the rule and , -
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(a) in sub-rule (1) so renumbered, for the portion

A D bégmn‘ ing with the words "If the property of a prisoner”
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N : endi ith the .words and fi es "the Bombay
,/ p \‘\ and endlng wi e gur
: = $ Police Act, 19517, the following shall be substituted,

ﬂ//// amely :-

e nIf the privete cash or wages or both, of a prisonecr
TN
N including an undertrial prisoner who is released,

‘)) N discharged or acquitted or who dies in a pris&n, is not
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» 3\ (ﬂ (ﬂd‘aate of such release, discharge, acguittal or, as the
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‘claimed by or on behalf of the prisoner within the

mentioned in column 2 of the Table below from the
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. case may be, derth, it shall be credited.to ‘the Pri soners’
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Walfare btund (hereinafter referred to as "the said fund')
constituted by Government Resolution, Home Depzrtment,
No,AFP 2056/1067=IV dated ‘the 17th May 1962W,

TADLE
“Unclaimed amount Period
(a) Upto Rs. 100 6 months.,
(b) Over Rs. 100 and upto %.iOOO/- 1 year,
(c) Over R, 1000/~ 3 years.
(b) after sib rule (1) so renumbered, the following

v - - new sub rule shall be added,wne@e%y-:~

o - ~_—m“zé5W}f eﬁylﬁrebertf-;ther iheh égéh e}hthe prisoners

- mentioned in sub rule (1) is not ~1aimed by or on behalf

: A:rlsqgers‘ release, dlscharge
‘ wE£j>and the money TGQELVedrb eczedited to the fund
o entloned in the Sﬁb,Lu¢éf(zi | |

. ;(3)'For rule 19 of the pfl 1 rules, the following
- - _Kzéﬁall be substituted namely _
P R = LA s
22N 0 m19(1) The prlvate cash or:w " or both, *k‘*\p}ngﬁei

'»includlng an undertrial prlsoner who has escaped from a

’ prison shall, after the explry of a perlod of one year from

the date of escape, be credited eﬁg-the fund menticned in

"rule 18 unless such prisoner is recaptured within such period.

' (2) Any property other than cash of the prisoners mentioned
in sub rule (1) shall, after the explry of a period of one
year from the date of escape, be sOld by auction at the
‘Mamlatdar's court and the money.recelved shall be credited

W“to‘the Fund mentioned in rule 18m"4

' By oréder and in the name of_}

Governor of Meherashtra,
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